
6j) I THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD. 

C 	 O.A.NO. 23 of 192. 

Between 	 Dated: 24.2,1992, 

Ashok Icumar srivastava / 	... 	Applicant .7 
And 

7 

10  Union of India rep, by its Secretary, Ministry of Forests, Central 
Secretariat, New Delhi. ,., 

2. Government of A.P. rep, by itsSecretary to Govt., Energy, Forests, 
Environment, Science and Techono logy Secretariat Bulidings, Myd. _-

3, The Principal chie,f Conservator of Forests, A.P. Aranya Bhavan, 
Saifabad, Hyd. / 	

so 	 Respondents. _A 

Counsel for the Applicant 	s Shri. S.Satyam Reddy.' 
Counsel for the Respondents 	; Shri. N.3hskar Rae, Addi. CGSC 

for R-1. 
Shri. D,Panduranga Reddy, Spl. CouP 

for state of A.P4jw (Lt D-1 1.3' 

CORAM: 
Hen' ble Mr. R,Balasubramaniafl, Administrative ?4ember' 
Hon'ble Mr. T.Chandra Sekhar Reddy, Judicial Member. .- 

The Tribunal made the following order:- 

in this case, the impugned order was issued on 20.12.91* 
we have heard both sides, Sri N.Bhaskar lkao and Sri Panduranga Reddy 
oppose the admission on the grounds that according to the guidelines 
the applicant had not passed the language test before promotion to the 
Senior Time scale and, therefore, continuance in the Senior Time scale 
is to be terminated. The impugned order dated 20.12.91 is only a 
correspendeflce between the Engergy, Forest, Environment, Science, & 
Techonology Department and the principal chief Conservator of Forests. 
Hyderàbad. The applicant has net yet been intimated about it. 

under these circumstances, we direct the applicant to make 
representation within a fortnight from today and the respondents are / 
directed to dispose of the representation within a fortnight on receit 

Till the disposal of the 
L 

of the representation from the applicant* 
 

nterim measure the impugned representation by the respondents* as an i  
order dated 20.12.1991 shall remain suspended. If the applicant is 
aggrieved with the disposal of the representation* he is at liberty 
to approach this Tribunal with a fresh application in accordance with 
law. With the above said direction the O.A. is disposed of at the 
admission stage itself with no order as to costs. 

Deputy Registrar(Ju41,) 

copy to:- 1. Secretary. Ministry of Porests, Union of India, Central Secretariat 
New Delhi. 

20  secretary to GovernmeUtEnergy, Forests, Environment, Science 
Techonology, Secretariat Buildings, Hyd. 
The principal Chief Conservator of Forests, A.?. Manya Shavan, 
one copy to Sri. S.Satyan Reddy, advocate, CAT, Hyd-bad. .-'-

cr4 nnhaslear Itas. AddL CGSC CAT, Hyd, 
D. one '1 - 	--------------- 6. one copy to Sri ,panduranga Reddy, Spl. Counsel for A.?. State, My' 
7, one spare copy. ,/ 

and 

Hydl  

.7 

L 



4,  

/ 

- 	

-TEWFD BY y ARED p..; 
- 	HECKED. BY . 

/ 	APPROVED. BY 

IN THE CENTRAl4  ADMINISTPjJ'IVE TRIBUNAL 

HYDERABAD BENCH AT HYDERJLBAD 

THE HON'BLE 

-, AND 	J. 
THE HON'BLE MR.T.GHALcDPASE}c14JJk REDDY; 

- M(JUDL) 

DATED 

/ 	 ER/JtJDGMEN!T4 

R .ct'M;krNt- 	- 

O.A.Nc. 

(w .P -NcY-------.) 

Admitted and interim directions 
issued. 

A11wed 

posed of with directions. 

Dismissed 	 LY' 

Dismissed as withdrawn 

Dismissed for Default. 

M.A. Ordere/ Rejected 

c_-NCdrder as torosts. 
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